
Government is satisfied that the agree
ment executed by the person concern
ed and the Governm ent or the agency 
which employs him is satisfactory and 
the necessary guarantees are given so 
that his salary is protected and rem it
tances to his fam ily are assured. Only 
when all these things are assured a 

• skilled person is allowed t0 emigrate.
We do not have any problem  as far as 
skilled labour, technicians or trained 
persons are concerned. The difficulty 
is only with regard to unskilled labour 
U-* 511 icit emigrants.

For instance, the House w ill rem em 
ber, sometime ago we had a reference 
to the w ay our fem ale labour is treat
ed in K uw ait. There w e find that 
there are gangs operating which take 
these people by air saying that they 
could be or w ere employed as ser
vants. There is no provision to check 
them when they go b y  air. Now, this 
amending B ill enables us to take suffi
ciently strict measures to see that 
people are nat taken b y  air under such 
false pretexts.

So, Sir. the scope of the B ill is very 
limited. The fact that no amendment 
has been moved shows that nothing 
objectionable or anything adverse is 
there to the amendments that are pro
posed by the Government in the 
amending Bill. It is true that w e can 
make a more effective Bill, as sug
gested by the Members, by having 

'm ore deterrent punishments. We w ill 
have to see how the amended Bill 
works, and if more changes have to be 
brought about, of course, it can be

* done.

Mention was made about emigra
tion of labour from one region to 
another. That is not covered by this 
Bill. One hon. Member mentioned 
about the British Immigration A ct and 
wanted to know how that would affect 
our emigration problem. As regards 
the effect of the United Kingdom 
Commonwealth Immigration A ct is 
concerned, the Act is generally design
ed to control and restrict entry into 
the United Kingdom  of Com m ui- 
wealth citizens who seek employment
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there. So it re a lly  is not a problem of 
emigration for us, and when Indian 
nationals go there, of course, they 
have to conform to certain procedures 
laid down under the Immigration Act. 
We are watching to see whether it w ill 
affect our nationals adversely, and if  
anything affects our nationals adverse
ly certainly w e w ill take adequate 
measures to see that it does not affect 
our nationals adversely.

Sir, there is nothing more to add 
except that I am very  grateful to all 
the hon. Members for supporting this 
Bill.

Mr. Deputy-Speaker: The question
is:

“That the B ill further to amend 
the Indian Emigration Act, 1922, as 
passed by R ajya Sabha, be taken 
into consideration.”

The motion was adopted. .

Mr. Deputy-Speaker: There are no
amendments. The question is:

“That clauses 2 to 17 stand part 
cf the B ill.”

The motion was adopted.

Clauses 2 to 17 were added to the Bill.

Clause 1, the Enacting Formula and 
the Title were added to the Bill.

Shrimati Lakshmi Menon: Sir, I
move:

“That the B ill be pasted” .

Mr. Deputy-Speaker: The question
is:

“That the B ill be passed” .

The motion was adopted.

1418 hrs.

IRON ORE MINES LA BOU R 
W ELFARE CE SS (AMENDMENT) 

B ILL

H ie Deputy Minister in the Minis
try of Labour and Employment (Shri



R. K. M alviya): Mr. Deputy-Speaker, 
Sir, I beg to move:

‘T h a t the B ill to amend the 
Iron O re Mines Labour W elfare 
Cess Act, 1961, as passed by R ajya 
Sabha, be taken into considera
tion."

The Iron Ore Mines Labour W elfare 
Cess Act, 1961, w as one of the social 
w elfare measures passed in December, 
1961. It provides for the levy  and 
collection of a cess on iron ore for the 
financing of activities to promote the 
w elfare of labour em ployed in the 
iron ore m ining industry on similar 
lines as in the case of coal and mica 
mine w orkers under the Coal and Mica 
Mines Labour W elfare Fund Act. 
Broadly speaking, the w elfare ameni
ties envisaged relate to im provement 
of public health, sanitation, prevention 
of diseases and provision and im prove
ment of medical facilities, w ater sup
ply and facilities for washing, provi
sion and improvement of educational 
facilities, improvement of standard of 
living including housing and nutrition, 
amelioration of social conditions, pro
vision of recreational facilities and 
transport to and from  place of work. 
The A ct also provides for the payment 
of grants-in-aid to a State G overn 
ment, or a local authority, or the 
ow ner of an iron ore mine, for pur
poses connected w ith  the w elfare of 
labour employed in the iron ore 
mining industry. Unfortunately, the 
A ct could not be brought into force so 
far because of a legal difficulty that 
has arisen in the case of Orissa. The 
main purpose of the B ill is to take 
power to enforce the A ct on different 
dates in different States.

Section 6 of the A ct provides that 
if the Central Governm ent is satisfied 
that there is in force in any State cr 
part thereof a law  m aking adequate 
provision for the financing of activities 
to promote the w elfare of labour em 
ployed in iron ore m ining industry, 
it may, by notification in the Official 
Gazette, direct that all or any of the 
provisions of the A ct shall not apply,
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or shall apply to such State or part 
thereof, subject to such exceptions and 
modifications as m ay be specified in 
the notification. The difficulty-  has 
been that the Government of Orissa 
had moved the Central Government 
for exem ption from  the purview  of the 
Act on the ground that there w as a 
State Act, namely, the Orissa Mining" 
Areas Developm ent Fund Act, 1952, 
which also provided for the financing 
of activities to promote the w elfare of 
labour in iron ore mining industry. 
Though on principle there is no objec
tion to granting the exemption, such 
exemption could not be granted as 
the Orissa High Court had declared 
that the State A ct had ceased to be 
operative from  the commencement of 
the Mines and M inerals (Regulation 
and Developm ent) A ct 1957 (Central 
A ct No. 67 of 1957). The Government 
of Orissa have filed an appeal in the 
Supreme Court against the decision of 
the Orissa High Court, and the same 
is still pending. We considered the 
suggestion made by the Government of 
Orissa that the Central A ct m ay be 
brought into force in all other States 
except the State of Orissa pending the 
disposal of the appeal by the Supreme 
Court.

Section 1(3) of the Act, however, 
does not provide for bringing the Act 
into- force in different States on 
different dates. It is, therefore, pro 
posed to amend this section to provide 
that this A ct shall come into force on 
such date or dates as the Central G ov
ernment may, by notification in the 
Official Gazette, appoint and different, 
dates may be appointed for different 
States. On such amendment the Act 
can be brought into force without fu r
ther delay in other States except the 
State of Orissa w here it can be done 
after the disposal of the appeal by the 
Supreme Court.

I would like to say a few  words 
about the applicability of the A ct in 
regard to Jammu and Kashm ir and 
the Union territory of Goa. The Iron 
Ore Mines Labour W elfare Cess Act,

16, 1963 Labour W elfare  728
Cess (A m endm en t) Bill



Iron Ore Mines SRAVANA 25, 1885 (S A K A ) Labour Welfare 730
Cess (A m en d m en t) B ill

1961, as enacted, extends to the whole 
of India except the State of Jammu 
ana Kashmir. In Jammu and K ash 
mir, so far as w e know, there are no 
iron ore mines. The question of e x 
tending the provisions of the A ct to 
the Union territory of Goa, where 
about 25,000 w orkers are employed, 
producing about six  m illion tc»ns of 
iron ore is separately under considera
tion in consultation w ith the Goa 
administration. In v iew  of the consi
derable labour force employed there, 
Goa assumes some importance in the 
context of the present legislation pro
viding labour w elfare amenities to the 
iron ore workers there. A ll the same, 
the extension of the Iron Ore Mines 
Labour W elfare Cess Act, 1961 to the 
Union territory of Goa has to be exa
mined w ith due regard to the condi
tions of the iron ore m ining industry 
there and the effect of the cess on 
exports. The administration is of the 
opinion that the time is not ripe yet 
for an extension of the cess during the 
present period of slump in the Goa 
iron ore industry.

Leaving the State of Orissa and the 
Union territory of Goa, the A ct w ill, 
for the present, cover about 34,000 
workers producing about 7$ million 
tons of iron ore. Although the m axi
mum rate of cess perm issible under 
the A ct is 50 nP. per m etric ton, it is 
proposed that the initial rate of cess 
may be fixed at a rate noit exceeding 
£5 nP. per metric ton.

W e also propose to provide for rules 
to be framed under the Act. As in the 
*case of coal and mica funds, the w el
fare measures are to be administered 
in consultation with the tripartite 
advisory committee. It is also pro
posed to have a Central Co-ordinating 
Committee.

This is one of the important social 
w elfare measures long overdue. So. 
without taking further tim e of the 
House, I commend it for the conside
ration of the House.

Mr. Deputy-Speaker: Motion moved: 

“That the Bill to amend the

Iron Ore Mines Labour W elfare
Cess Act, 1961, as passed by Rajya
Sabha, be tak e* into considera
tion.”

Shrimati Renu Chakravartty (Bar- 
rackp ore): Mr. Deputy -Speaker, Sir,
this amending B ill w hich has been 
brought almost three years after the 
original A ct was passed, sounds very 
innocent. It seems that w e have just 
tried to circum vent what has happen
ed in Orissa, arising out of the State 
of Orissa appeal to the Suprem e Court 
against the decision of the Orissa High 
Court, but it is v ery  clear that it took 
three long years fo r us even to get an 
amendment. If w e now  amend this 
to say that the Central Government 
may, by notification in the Official 
Gazette, appoint different dates for 
different dates, I have a fear— and I 
think m y fear is very  w ell-founded—  
that under pressure from  certain 
States who m ay say that they have 
got legislation which takes care of 
labour welfare, the Central G overn
ment may defer applying this Act to 
these States.

Now, with all due deference to the 
State of Orissa, I know  iron ore mines 
both in Orissa and in the adjoining 
territories of Bihar. If there is any 
State which is very  backward, living 
in the dark ages, it is none other than 
the State of Orissa, I think it w ill 
not be an exaggeration for me to say 
that labour laws and civilised forms 
of life are unknown in those dark 
jungles of Singbhum and adjoining 
territories of Orissa. It m ay be so in 
Madhya Pradesh also, but I have no 
personal knowledge of those areas. It 
is a fact that a very large percentage 
of these labour are Adibasis and 
women. It is amazing that the biggest 
monopoly concerns in the steel indus
try like Tatas and Indian Iron and 
Steel Co. run by Martin B um  and 
Company in the private sector have 
such worse w orking conditions for the 
labour. Of course, now the monopoly 
of the private sector has been broken 
and w e have some public sector mines 
in K iriburu and B aila Dilla. But, in 
the private sector mines owned by
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such big industrialists w e find that the 
conditions of service of labour are d e
plorable. W e still have Gorakhpuri 
labour and contract labour in iron ore 
mines.

Mr. Deputy-Speaker: We have to 
take up P rivate Members’ B ills now. 
So, the hon. M inister m ight continue 
her speech tomorrow.

P R IV A T E  M E M B E R S ’ B IL L S  A N D  

R E S O L U T IO N S

T w e n t y - S e c o n d  R e p o r t

Mr. Deputy-Speaker: The House
w ill now take up Private Members* 
Bills. Shri Hem Raj.

Shri Hem Raj: Sir, I beg to move:

“That this House agrees with 
the Twenty-second Report of the 
Committee on P rivate Members’ 
B ills and Resolutions, presented to 
the House on the 14th August, 
1963.”

Mr. Deputy-Speaker The question  
is:

“That this House agrees with the 
Twenty-second Report of the Com
m ittee on P rivate M embers’ B ills 
and Resolutions, presented to the 
House on the 14th August. 1963.”

The motion was adopted.

D elhi Com eal 
Grafting B ill

Mr. Deputy-Speaker: He w ill ex
plain it when the B ill comes up.

The question is:

“That leave be granted to intro
duce a B ill to  rem ove doubts as 
to the valid ity  of the m arriage r 
cerem ony common among the 
‘Ananda M argies’.”

The motion was adopted.

Shri Shashi Ranjan: I introduce
the Bill.

DELHI P A N C H A Y A T  R AJ (AM END • 
MENT) BILL*

(Am endm ent of sections 15, 29, 30
etc.) by Shri N aval Prabhakar.

’M HI f̂sftET'T 

 ̂ MdHId

i

Mr. Deputy-Speaker: The question
is:

“That leave be granted to in
troduce a B ill further to amend 
the Delhi Panchayat Raj Act, 
1954.”

The motion was adopted.

«ft s n r m  : A

 ̂ I '
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A N A N D A  M A R G A  M AR R IAG E BILL* 
by Shri Shashi Ranjan

Shri Shashi Ranjan (Pupri): Sir,
I beg to move for leave to introduce 
a B ill to rem ove doubts as to the 
validity of the m arriage ceremony 
common among the “Ananda M ar
gies” .

Shri S. M. Banerjee: Sir, what is
this Ananda M arga marriage?

DELHI CO R N EA L G R A FTIN G  B IL L  
by Shri Naval Prabhkar ,

sft ?T3R SPT1VT : sfrTR, *T 

SRxTR f  f a  HeT sq fa ff

fsrfaWT ^  fa'T SNTPT spTT 

^  fenr

<T5T ^  vR v fa  f t  i

Mr. Deputy-Speaker: The question
is:

“That leave be granted to in
troduce a B ill to m ake provision
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